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RECORD OF PROCEEDI NGS
I. A NOS. 43-56 & 57-70
I'N
ClVIL APPEAL NOS. 2154-2167 OF 2011

RAJU KUVAR DEKHA & ORS. Appel I ant (s)
VERSUS
STATE OF ASSAM & ORS. Respondent ( s)

(Appl n(s) for appeal (s) agai nst Regi strar’s order dat ed
25.07.2011 c/delay in filing the appeal (s) and office report)
W TH
CONMT. PET. (C) NO. 514-527/2011 in C. A No. 2154-2167/2011
(FOR PREL. HEARING (W th appln.(s) for stay and office report)

Date: 03/02/2012 These applications/appeals and petitions were
called on for hearing today.
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

Del ay condoned.

M. Mikul Rohatgi, |earned Senior Counsel
appearing for the appellants/applicants seeks | eave
to withdraw the appeals with liberty to file a
fresh application for recall of our order dated
28t h February, 2011. Accordingly, the appeals are
di snmi ssed as not pressed. However, we may clarify
that we have not expressed any opinion on the
merits of the subm ssions made by the | earned
Seni or Counsel. As and when a fresh application is
filed, the sane shall be processed as per Rules as
expedi tiously as possible, for being considered on
its owmn nerits.

.2/ -

CONTEMPT PETITION (C) NOS. 514-527 CF 2011 I'N
ClVIL APPEALS NCS. 2154-2167 OF 2011

The cont enpt petitions are di sm ssed as



not pressed.

(VI NOD LAKHI NA) ( KUSUM GULATI)
Court Master Court Master

(SI GNED ORDER |'S PLACED ON THE FI LE)
I'N THE SUPREME COURT OF | NDI A

ClVIL APPELLATE/ ORI G NAL JURI SDI CTI ON
I. A NCS. 43-56 & 57-70
Cl VI L APPEAL NES.|§154—2167 CF 2011
RAJU KUVAR DEKA & ORS. ETC. ... APPELLANTS
VERSUS
STATE OF ASSAM & ORS. ETC. .. . RESPONDENTS
WTH
CONTEMPT PETITION (C) NOS. 514-527 OF 2011
Cl VI L APPEALS NCS?N2154—2167 CF 2011

ORDER

Del ay condoned.

M. Mikul Rohatgi, |earned Senior Counse
appearing for the appellants/applicants seeks | eave
to withdraw the appeals with liberty to file a

fresh application for recall of our order dated

28t h February, 2011. Accordingly, the appeals are
di sm ssed as not pressed. However, we may clarify
t hat we have not expressed any opi ni on on t he
merits of t he submi ssi ons made by t he | ear ned
Seni or Counsel . As and when a fresh application is
filed, the sane shall be processed as per Rules as
expedi tiously as possible, for being considered on
its owmn nerits.
.2/ -

CONTEMPT PETITION (C) NOS. 514-527 OF 2011 I'N
ClVIL APPEALS NCS. 2154-2167 OF 2011

The cont enpt petitions are di sm ssed as



not pressed.

(ANIL R DAVE, J.)
NEW DELHI
FEBRUARY 03, 2012



